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( By Hen, Mr. Justice R.K. Varma, V.C. )
;. This petitien filed Unde Sectien 19 ef the _-
Adpinistrative Tribunals Act 1985, is directed against :.
erders( Annexures A=2, A=4, A=6, A=B & A=i1), wheraby ;
the applicatiens fer appeintment ef the petiticner en ;;:‘I
1 cempass lenate greunds after the death ef his father late fﬁ-:}‘

Sri Chandi Lal, Rsstt, Audit Officer in the ef Pice of the

Acceuntant Generel, U.P. Allahebad whe disd en 19.1.88

in harness, were rsjected,

2% The decessed late Chandl Lal laoft behind him,

his wife, tue unmarried ysung daughters and twe sens. The

widou of the decessed Smt. PushpaBata iadi an spplicatien

dated 13,4.,68 that she had tue daughters ef niﬁ:r-hgc“hil?

age and that her elder Sen was irrespensible and nat

caring fer the family and that the fo.,u.-ilg- was in indigent
UU\,-/ circumatances, HAs such, she prayed fer giving ﬂlpl“hﬂb!'
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appeintment te her sscend sen, Lhe petitisners Her
. catiens uere rojected and her further applicatisns meved

32 e in this behalf were alse rejected, by the respsnde
® . taking the view that the retiral benefits ef t

d¢id net sheu that the petitisner was in dndi
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gusted three instances ef eemparat ive cases uhere appeint=
ments en compass ihmtd greurd® yere given by the respendents
te the sens and daughter of the deceased Audit Officers/A/Cs
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Officers working in the effice ef the Acceuntant General,

Rllahabad, where the retiral benefits were net less than
®#hat the family ef the deceased Chandi Lal, Asstt, Audit

@fficer received aftar his death, The petitiener has given

! the names ef three efficers and their sens and daughter

whe were given appeintmert en compassienate greunmds in para

10 ef the petitien, The names ef the deceascd efficers ares
(1) Late Bhagawati Sharker Srivastava, A.O.
(2) Late Sri N.,R., Mukherji, A.C.
(3) Late Sri R.C, Saxena, A.C,
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“ind the names ef their sens and deughter whe were given

appsintment en cempass ienate gresunds ars respectively:
(1) Sri Bgepak Srivastava _
(2) Sri Druv Mukherji : -":'_. |
(3) Kme Reshmi Saxena ; “

Se The respendents in their Ceunter affidawvit, o

Etated that cases ef Sri Deepak Srivastava, Spe late

(e Sri Bhagawati Shanker Srivastava and 3ri Druv Mukherji

s/e Late Sri N,R., Mukherji are net related te the effice |
of the Respondent ne.3. But it new transpires after hearing _ 3
the matter that this statement of the Ceunter affidavit |
is net cerrect. The petitiener has ru;, d the Gradatien
list ef permanent Audit Of F:luu'p,({__ ) werking in the
office of the Acceuntant S:m.a;ﬁ_, *31;*‘&7 jent Neo3 @
143:1986, This list centains the names ef
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abevementiened deceased Audit OffPicers
censideration fer appeintment of TR
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cempassienate greund has net h;tn made &n egual feoting
and justice having regard te the three cemparable casgs
ment isned by the petitiener,

6o In viey of the abeve facts and circumstangea,
I deem £t just and preper te direct and I de heraeby dirgct
that the respendents shall reconsider the case ef the
petitiener for suitable appeintment en cempassienate groeunds,
having regard te the cemparable threec ceses as lintinnid
abeve and shall take a decitien in this behalf within a
perigd of three menths frem the date of r@ceipt of this
erder.,

T There shall, hsuever, bu ne erder as te cests,

K Ve

Viee Chairman




